
 491.0  St.  correcting  reply  to  USQ.  MAY  ’.  1985

 1085  dt,  26-3-85  16,  Indus-
 trial  Units  lying  closed  in  W.B.
 and  steps  to  reopen  Nationalise  them

 (a)  whether  prosecution  cases  were

 initiated  against  some  foreign  companies
 for  offences  committed  under  the

 Companies  Act  during  the  last  three

 years ;

 (b)  if  so,  the  number  of  prosecution
 cases  initiated  against  such  foreign  com-

 panies  during  the  past  three  years  1982,
 1983  and  1984  as  compared  to  the

 prosecution  cases  initiated  against  such

 companies  in  the  preceding  three  years

 1979,  1980  and  1981,

 (c)  the  number  of  such  prosecution
 cases  against  decided  and  the  total  fines

 imposed  on  such  companies  ;  and

 (d)  the  number  of  prosecution  cases

 against  such  foreign  companies  pending  as

 on  31st  March,  1985.0  ?

 THE  MINISTER  OF  STATE  ।  1HE

 MINISTRY  OF  INDUSTRY  AND

 COMPANY  AFFAIRS  (SHRI  ARIF

 MOHAMMAD  KHAN):  (a)  Yes,  Sir,

 (0)  to  (d).  The  information  will  be

 collected  and  laid  on  the  Table  of  the

 House,

 aes  oes

 STATEMENT  CORRECTING  REPLY
 TO  U.S,Q.  NO.  1085  GIVEN  ON

 26-3-1985  RE.  INDUSTRIAL  UNITS
 LYING  CLOSED  IN  WEST  BENGAL

 ‘AND  STEPS  TO  REOPEN  NATIONA-
 -  LISE  THEM

 [Engl  ish]

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  O  INDUSTRY  AND  COM-

 PANY  AFFPA'RS  (SHRI  ARIF  MO-
 HAMMAD  KHAN):  In  answer  to

 part  (d)  of  the  Lok  Sabha  Unstarred

 Question  No,  1085  on  the  2¢th  March,
 1985  the  reply  was  given  as  under:

 मत  No  such  general  stipulation  has

 been  made,  However,  whether

 pre-takeover  liabilities  of  any
 unit  proposed  to  be  nationalised

 by  the  State  Government  have  to

 St,  correcting  reply  to  USQ.  492

 1161  dt.  26-3-85  re  Management
 of  the  sick  Industries  taken  over  by

 Govt,

 be  protected  by  them  would  de-

 pend  on  the  nature  of  such  li-
 abilities.”’

 In  view  of  the  clarification  given  by
 Ministry  of  Finance  that  the  pre-takeover
 liabilities  of  banks  and  financial  institu-
 tions  are  to  be  protected  at  the  time  of

 nationalisation,  the  answer  to  part  (d)  of
 the  -Question  may  please  be  corrected
 as  under  ;

 ‘‘(d)  Whether  pre-takeover  liabilities
 of  any  unit  proposed  to  be  na-
 tionalised  by  the  State  Govern-
 ment  have  to  be  protected  by
 them  would  depend  on  the  nature
 of  such  liabilities,”

 The  error  is  regretted,

 ee  बनया नल

 STATEMENT  CORRECTING  REPLY
 TO  U.S.Q,  NO,  1161  GIVEN  ON
 26-3-85  RE.  MANAGEMENT  OF  THE
 SICK  INDUSTRIES  TAKEN  OVER

 BY  GOVERNMENT

 [English]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 COMPANY  AFFAIRS  (SHRI  ARIF
 MOHAMMAD  KHAN)  :  In  answer
 to  part  (a)  of  the  Lok  Sabha  -Unstarred
 Question  No,  1161  on  the  26th  March,
 1985  the  reply  was  given  as  under  :

 ‘(a)  In  principle,  pre-takeover  liabili-
 ties  of  a  taken  over  industrial
 undertaking,  which  are  the  liabi-
 lities  of  the  company,  need  not
 be  protected  by  the  Government,
 However,  the  question  as  to  whe-
 ther  pre-takeover  liabilities  should
 or  should  not  be  protected  in
 specific  case  depends  on  the  in-
 dividual  merits  of  the  case,  de-
 pending  on  the  nature  of  the
 liabilities.”

 In  view  of  the  clarification  given  by
 Ministry  of  Finance  that  the  pre-takeover

 liabilities  of  banks  and  financial  institu-
 tions  are  to  be  protected  at  the  time  of
 nationalisation,  the  answer  to  part  (a)  of


